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SHRI VINCENT H. PALA (SHILLONG): Thank you, Sir, for allowing me to initiate the debate on the Mines and Minerals (Development and Regulation)
Amendment Bill, 2016.

The Bill is a proposal to amend the MMDR Act 1957. In the amendment to the MMDR Act passed in March, 2015, in Clause 12A (6), the intention of
this clause was to provide a level playing field for those companies that paid large sums in competitive bid action vis-A -vis those that acquired the
mines relatively cheap through the old systems of allotment.

18.05 hours (Dr. P. Venugopal in the Chair)

Thus, the MMDR Act passed by the Parliament in March, 2015 only allows transfer of mine leases in cases where the mines have been acquired
through auction. Through the current amendment of 2016, the Government wants to insert a clause that will allow transfer of captive mining leases
granted through routes other than auction. This will facilitate banks and financial institutions to liquidate stressed assets where the company or its
captive mining leases are mortgaged. The transfer provisions will only allow merger and acquisition of companies and facilitate ease of doing
business for companies to improve profitability and to decrease cost of companies depending on supply of minerals from the captive lease.

To my mind, this amendment is in favour of inefficient mining enterprises rather than investing in technology solutions to enhance efficiency. They
now have an escape route. This in effect means that the Central Government can make arbitrary new rules on a case to case basis in allocation of
mining leases. This will remove transparency from the process and will be a recipe for cronyism.

There is a big slogan Make In India. Make In India will only be possible if we have cheap power and for power supply, coal is the main raw
material. We can enhance the productivity of coal not by amending the rules, but by new ideas, by increasing efficiency and by having a new
technology. So, I think the Government should move in that direction rather than keep on changing the laws. For example, iron ore which is mined in
India is exported to China. They refine it, convert it into steel and sell this steel to India at a cost cheaper than the cost of steel which is refined in
India. If China is able to do this, it is only because the Government has built a system of efficiency and the cost of power is very low. I think this is
one way we should increase our efficiency rather than changing the laws.

Another thing is the District Mineral Foundation. The District Mineral Foundation is set up to help those people to build infrastructure like
roads, bridges, schools and hospitals for those areas. After this Bill is passed, how many infrastructure facilities have been built and how many
States have instituted these District Mining Foundations? I want to know certain areas where the land is under the custody of the State Government.

The mines are under the custody of the State Government and the role of the Central Government is only to regulate. But in certain areas, like in 6



Schedule areas, the land belongs to tribal people and the State Government has little role to play. It is under the custody of the Council. So, there
are areas where there are most of the riches, most of the minerals and the poorest people are there. So, how do you implement the District Mineral
Foundation? What are the guidelines and instructions you have given to the State Government? For example, how will the State Government make a
mining plan when the land right is with the Council? How will they enter and how will they make explorations? On these issues, I want clarification
from the hon. Minister.

As per the MMDR Act which was amended in 2015, we must have a National Exploration Trust under clause 9 (c). I want to know how much money
has been accumulated in this Trust? This Trust is supposed to be for buying new technology, for exploration with the latest technology, building new
concepts, and for innovative technology. So, how much money has been collected, what technology is the Government using, and how long have
they been using this technology?

In terms of clearances which have to be got from the Government, the Government said that everything was online. But I find a lot of friends'
applications where they have to go through many agencies. They have to go to MEF; they have to go to IEBM; they have to go to DG, Mine Safety;
they have to go to the State Pollution Control Board; so many things are there. So, to get a clearance for any industry, it takes a minimum of three to
four years. In the previous Government, we had a system where everybody knew where the file was lying and how long it took but in this
Government, nobody knows and all these files are being dumped there for the last two and a half years without any clearance. I am talking
especially of the North-East where many of the files are pending without any clearances. So, I want to know from the Minister why all these things
are happening without a proper system. I demand that there must be a single-window channel where they apply and all these clearances could be
given. It is only then that we can minimise the cost and there will be efficiency for the industrialists.

In the State where the private land-owners have the right and a lot of hurdles are there, there must be a Constitution Amendment for guaranteeing
proper land price as well as for protection of customs and traditions so that mineral wealth exploitation continues unhindered by private land-owners'
rights. Therefore, I demand that the Minister should look into the matter properly so that the people will not be punished.

I think, 'Make in India' should also include the exploration of mines and minerals for self-sufficiency in mineral requirement as well as for export for
generating substantial foreign exchange. A lot of machines are being imported. There must be tax exemption and excise exemption for the machines
which are being imported into the country so that they can increase the efficiency in exploration.

I am proud that I see a lot of private companies which are acquiring mines outside the country in Africa, Australia and South-East Asia. Apart from
the private companies, the Government should also come forward and acquire minerals outside so that we can control our minerals inside and also
invest more outside; I think, then there will be a fair competition amongst us. For example, ESSAR import a lot of crude oil, the refine it in India and
sell outside; not a single drop of that oil is being sold in India. We can do it in the mines sector also. We can carry out mining outside, refine the
minerals, and sell to our neighbouring countries. I want the Minister to take note of this and have a proper examination.

Thank you.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr Chairman, Sir, thank you for giving me this opportunity to speak on this Bill. I stand here to
deliberate on the amending Bill relating to the Mines and Minerals (Development and Regulation) Act. An amendment was actually effected in 2015
where substantive amendments were made and we had certain reservations regarding those amendments and at that time we had predicted that
further amendments will be required and before completion of 12 months again some amendments have been proposed. Very rightly, in the
Statements of Objects and Reasons of the Bill and the hon. Minister while commending this Bill for consideration of the House has said that he
received a number of petitions and representations from the mining lease holders and corporate bodies, even certain banks also approached him to
bring in some amendments to the amendments so that the money that has been blocked in different projects will be released and the Government
will be in a position to get back or the banks will be in a position to get back the NPAs that are mounting.

Sir, before coming to that issue I would like to mention here that the basic idea of this Bill is to amend the MMDR Act to include provisions of
allowing the transfer of captive mines allotted through procedures other than auction. This reminds us that when the amendment was given effect to
last year, the general perception that was created by this Government was that now once the Central Government comes into operation, they will be
auctioning all the mines, more transparency will be there, more money will accrue and that money will also be transferred to the respective States.
These were the three to four parameters on which those amendments were given effect to. Odisha being a mineral bearing State; Madhya Pradesh
being a mineral bearing State; Rajasthan being a mineral bearing State; to a certain extent undivided Andhra Pradesh being a mineral bearing State;
Jharkhand being a mineral bearing State; Chhattisgarh being a mineral bearing State, around six or seven States had certain reservations and
objections because basically the objection arose relating to the law of the land, the Constitution which had provided that land belongs to the State
and accordingly whenever any lease has to be given; whenever any mining is to be given as prospective licence or mining lease, then the State has
to be taken into confidence.

The hon. Minister, of course, convinced most of the State Governments saying that the State will be consulted. Here I can reiterate what the
Supreme Court had said. There were at least three rulings from the Supreme Court that had established that the State Governments had rights over
mines as well as the lands on which the mines were located. There were three pronouncements from the apex court. The previous law said that for
the development of any mineral, the Central Government could permit a person to acquire one or more licenses or leases covering additional area.
Subsequently, when the Ordinance had come to amend the provisions to allow the Central Government to increase the area limits for mining instead
of providing additional leases, this effectively curtailed the powers and controls of the State Governments. That was the major provision where most
of the States had objected. But anyway, 321 s Yen sngier aotr & 5 ciemzft £eft, sl @t sarer dan Bicen, siiaoer glon Al sl @1 sner wre! Ficem

Even today many hold that view. The original 1957 Act which also had a number of incongruities which were accepted to a great extent has
now been amended to a very limited purpose. That limited purpose is relating to captive mines.

Here, the crux of the matter has to be really understood. This is just a two page Bill. It is not that important. It is very incongruous. If you go
through it, you may find that it is not that difficult but the implication that it has is really something which should be understood. One who
understands the intricacies of mining can understand where the shoe pinches.

But I would just like to mention here that we, Biju Janata Dal, agree with the proposed amendment which would facilitate transfer of captive
leases alongwith the respective end user industry. We had put forth this position when we had deliberated when the original amendment had come
last year. That was not accepted during that time. But now you have come up with an amendment and we welcome it.

Before coming with these amendments, you had also sought opinion from respective State Governments. You had also sought opinion from



respective stakeholders. Stakeholders mean not only mining lease holders but also those financial institutions who have invested in different mines
like the State Bank of India. These are all in public domain which actually influenced the present Government to show that here there is a problem
where certain amendments need to be done.

Here, I would like to impress upon the Minister on one thing. However as the lease is granted by the State Government, its transfer should also be
permissible with the permission of the respective State Government and not otherwise. We are all for bringing in transparency. We are all for doing
auctioning but do not do away the right of the State Government. It should not happen in such a way that the Centre will be looked at that you are
taking decision arbitrarily. A little bit of consultation is necessary. Cannot we factor in that within such a limited time period, say, three months or six
months, the State Government and the Central Government can arrive at a decision? This point needs to be factored in. Do not ignore the State
Government because ultimately, it is with the help of the State Government that mining can happen actually. Otherwise, if there is non-cooperation
of the State Government, no mining can actually happen.

Therefore, I would say that besides this, the Central Government may also consider incorporating a provision to empower the State Government to
permit transfer of a mining lease from one Government company to another. Why should a State Government or a State Government Undertaking
come again and again? This can be factored in. It will be actually helping the State Government in doing so.

The amended provision of Section 6(1)(b) regarding area limit — this is another provision which is there — is causing difficulties in increasing
the limit on case to case basis. amual 33t uws wz 3 & s awEisile @ &t sea & Why case to case basis? Now, the increase in area limit is
permissible mineral-wise or mineral area-wise or block-wise only and not lessee-wise, though the area limit is lessee-wise. This needs to be looked
into. Special dispensation in area limit is required for Government companies. I am not pleading for private companies at all. The Biju Janata Dal is
stating this only for Government companies. So, special dispensation should be made for Government companies. We have Orissa Mining Corporation
which is facing this difficulty. There are a number of private companies. You deal with them as per the law. The Orissa Mining Corporation is the
Government of Odisha undertaking. This provision is necessary. As the Government companies play a very vital role in meeting the raw material
requirements of the industries, the area limit should be relaxed in respect of areas reserved for prospective or mining under Section 17 (a) of the
MMDR. Act. Besides, a specific provision may be made for increase in area limit for prospective licence, mining lease, as we call PL and ML, to be
granted for captive use of minerals by end user industries on a case to case basis.

Therefore, I would suggest for consideration by the Government the proviso proposed to be inserted after sub-section 6 of Section 12 (a), may be
modified as follows:-

"Provided that State Government may permit transfer of mining leases granted otherwise than through auction where the mining lease
has been granted to a Government company or to a lessee for captive use of mineral in its industry subject to compliance to terms and
conditions as prescribed by the Central Government. "

Subsequently, I would say the following words may be added to proviso to Section 6 (1) (b) or to specified deposit required for captive use in the
industry of a licensee or as the case may be lessee. A further proviso may be added to Section 6 (1) (b), 'provided further that the area limit in
respect of prospective licence or mining lease shall not be applicable in respect of any area that has been reserved for a Government company or
corporation under sub-section 1 (a) or 2 of Section 17(a).

These are, I think, genuine issues. I would say this is necessary. When you have reserved area for that purpose and when the Central Government,
in consultation with the State Government, can proceed with this matter, I would say it is necessary now that these provisions can be factored in
and accordingly the amendment can be moved.

With these words, I conclude.

SHRI THOTA NARASIMHAM (KAKINADA): Hon. Chairman, I am thankful to you for giving me an opportunity to speak a few words on the Mines and
Minerals (Development and Regulation) Amendment Bill, 2016. I welcome this Bill on behalf of our Telugu Desam Party.

This Bill intends to amend the Mines and Minerals Act to include the provisions of allowing transfer of captive mines granted through procedures
other than auction. I understand that the main idea of the Government to bring this Bill is to transfer the captive mining leases granted otherwise
than through auction and would facilitate banks and financial institutions to liquidate stressed assets where a company or its captive mining leases

mortgaged.

The Mines and Minerals (Development and Regulation) Act passed by Parliament in March, 2015 only allow transfer of mining leases in cases
where the mine has been acquired through auction. Through this amendment, the Government wants to insert a clause that says: "Provided that
where a mining lease has been granted otherwise than through auction and where minerals from such mining lease is being used for captive
purpose, such mining lease will be permitted to be transferred subject to compliance with terms and conditions as prescribed by Central Government
and State Governments." This would also strengthen the terms and conditions. Especially our State, Andhra Pradesh, have many mines and minerals,
as mentioned just now by Shri Mahtab.

The transfer provisions will also allow mergers and acquisitions of companies and facilitate ease of doing business for companies to improve
profitability and decrease costs of the companies dependent” on supply of mineral ore from captive leases.

The transfer of captive leases would be subject to the consideration of enforcing Performance Security, Mine Development and Production
Agreement (MDPA), and realisation of an appropriate. amount, if any, if found feasible at the time of framing terms and conditions.

Hon. Minister, Shri Narendra Singh Tomar sought



views from the public, States and industry on amending the

MMDR Act to include provisions allowing transfer of captive mines, granted through procedures, otherwise through auction, and would facilitate
banks and financial institutions to liquidate stressed assets where a company or its captive mining lease is mortgaged. Only then this Bill has been
introduced by the hon. Minister.

The step will not only help in checking the stressed and non-
performing assets of banks by allowing them to liquidate the same where a firm or its captive mining lease is mortgaged, but will also spur mergers
and acquisitions in the sector.

[ want to inform the House that our Chief Minister
Shri Chandrababu Naidu Garu has introduced an innovative
Sand Policy in Andhra Pradesh. On experimental basis, he made sand free of cost in the entire State for the benefit of housing and Government
schemes. Our State Government in Andhra Pradesh is curbing the sand mafia in this way. It is like killing two birds with one stone. One is free
availability of sand and the other is curbing sand mafia in our State. This has been yielding good results in our State. Thank you very much, Sir.

DR. A. SAMPATH (ATTINGAL): Sir, it is almost 6.45 p.m. People who are interested are watching us. We are working overtime just like the Lok

Sabha Staff and Parliamentary Reporters. Yesterday, we sat here up to 10 o' clock. It has become a habit during the past two years. on the last day
itself, very important Bills are brought before the House. We all know that a Bill on Privatisation of Coal on a Friday. It was quite astonishing and

shocking. Nobody would have believed that on a Friday, which is supposed to be a Private Members' Day/Resolution Day. Such a very important Bill

came up for discussion in this House on Friday.

I would like to support the very serious contentions raised by my learned senior, Shri B. Mahtab on the floor of the House. In Lok Sabha, previously
also, my friends from Odisha, from Biju Janata Dal, raised the point about land. Land belongs to whom? Answer is, land belongs to the State.

Here, in the Land Acquisition Bill also, when we had the discussion, it is an accepted fact, it is a norm that it belongs to the State; I mean the
State Governments. It is just like hide-and-seek to touch to nose; it is just like three rounds of the head; just like that, these types of Bills and
amendments are coming before us. I do not understand why some of my friends in the Treasury Benches say that the Opposition is always creating
problems; Opposition itself is a problem and Opposition is creating hindrances. They are saying that it is because of the Opposition the Parliament
cannot function. Actually you see, in almost all the Sessions, both the Houses are working overtime.

When we speak about the Mines and Minerals (Development And Regulation) Amendment Bill, 2016, I would like to pay my homage to Shri
Handique ji, a very senior Parliamentarian. Once he was a Minister also. He is no more now. He was Chairman of one of the Parliamentary
Committees also. He is from Assam. Here, in this Bill, even though it seems to be an amendment, I may invite your attention to the Statement of
Objects and Reasons. In the Statement of Objects and Reasons, in Paragraph 2, it is stated that Sub Section 6 of Section 12A of the said Act
provides that the transfer of mineral concessions shall be allowed only for concessions which are granted through auction.

Of course, auction is necessary; we welcome it. CPI (M) also welcomes the process of auction. Such a course of action should be there.
Auction is good. So, here, the next line is very serious. It says, the Central Government has received a representation from industry, associations
stating that the Sub-Section has caused difficulties which does not allow merger and acquisition of a company having captive leases. Here, I would
like to know whether we are working for the companies and the corporates or whether we have to seek a balance between the interest of the
business community as well as the toiling working class also. Have you ever heard the representations of the workers in the mining sector? Have you
had any consultation with the various stakeholders in the mining sector? I use such a term, stakeholders mean those who are having any type of
interest in that. Suppose I am a worker, whether I am a male or a female it does not matter; whether I am a permanent worker or a casual worker
or a contract worker or a daily wage worker, it does not matter. But I am a worker. I am having dirty hands but my money is clean money. But you
are not hearing me. At the same time, you are hearing the corporates. Why in such a haste the Government has brought such an amendment here?
Here, it has been a practice that whenever those who are working give some representation, some memorandum or even if they are going for some
legal remedy, the Government turns a blind eye. Many have eyes but do not see; many have ears but do not hear. This has been the practice which
we experience here.

Again, in Para 2 also, another sentence which caught my attention is, seeking clarification regarding areas for dumping of mining waste in view of
the observations made by the Supreme Court of India in Writ Petition (Civil) No. 562 of 2009 and Writ Petition (Civil) No. 435 of 2012. Of course, we
have to respect, we have to oblige by the judgement of the Supreme Court. There is no question regarding that. We cannot question the Judiciary or
the apex body. But the Parliament has the supremacy. Regarding the dumping of waste, it has created quite a lot of problems and lives of millions of
people are in peril. Mines are owned by the industrial houses, corporates, millionaires, if not billionaires. There is mafia operating in the mining
sector of India. It is an accepted fact. I am not using the term black money because I do not want to use it. As you know, Sir, many of us are
especially from the Dravidian culture. All that is black is not bad. It is because, you see, our Marshal is wearing the black uniform; our Reporters are
also using the black uniform. Black is very beautiful colour Our hon. Minister is also wearing a black jacket. Coal is just like a black gold. My leader,
Comrade Salim is in full black dress even though his skin is white. Here, the mining mafias are becoming more powerful day by day. Whatever law
we enact here, whether it is being implemented or not, unless and until there is an unholy nexus between the ruling political class, the top
bureaucratic babu class and the corporates, this illegal, illicit and unlawful money cannot be generated. I am not talking about any of the hon.
Members of this House. Some of them might be occupying their seats now. Velagapalli, it is not on you but the members sitting on my left side.
Yesterday, also we have had a discussion on the Floor of the House about it and we left the matter for the discretion of our hon. Speaker. Even some
of the hon. Members in this House accepting money, whether it is a bribe or a fee or an honourarium, we do not know. But it is an unethical practice



which has happened. Once this happens, then there is a crave for the illicit money or a crave for the unlawful money. Then, all those, who are part
and parcel of these activities, are trying to amass more wealth by illegal means.

The mining sector is one of the important sectors which is giving employment for millions and millions of people. But at the same time, the
labour laws, which have to be implemented at the grass-root level, are not being implemented. I will not take much time of the House. Here, in page
no. 5, it is regarding sub-section because all these points of contention are regarding sub-section. In the memorandum regarding delegated
legislation, the sub-section 12(a) empowers the Central Government to prescribe the terms and conditions and the payment of such amount or
transfer charges subject to which the mining lease may be transferred. This is a point to ponder over. This has been raised by many of our hon.
Members on the Floor of the House. I do not want to see a dispute between the State Governments and the Central Government. As our hon.
Minister agrees, there should be a dispute. If you are saying about inclusive growth and cooperative federalism then the State Government is also
one of the stakeholders. We should have that type of consultation at a regular interval only with consent. I am not saying about the consultation.
Only with the consent of the concerned State Governments such type of amendments should be made.

I agree with you that we have the power because as per the Constitutional provision we have the power. That is why, the Government of
India sometimes gets engaged into bilateral or trilateral treaties with other countries also. We also have signed international treaties and
conventions. But at the same time, as Members of Parliament, we also do not know as to what the clauses or provisions are in the agreement. We
are then forced to know all these things which are discussed in some other Houses of some other countries. This has happened during the regime of
UPA-I when the nuclear deal was signed between India and US. This has happened in ASEAN treaty also. You know much better than I do, Sir,
because the plight of rubber cultivators in Western Ghats areas of Tamil Nadu, in Western Ghat areas of Kerala and North-Eastern States like
Assam, Mizoram, Meghalaya, etc., is well-known. Even then the Government is not at all able to address this problem. The plight of the coconut
cultivators and the farmers has happened just because the Government of India is executing such treaties without any consultation, without any
deliberation and without the assent of Parliament of India. It is because the Government of India is having that executive power. The Government is
enjoying that power which even the President of the United States does not enjoy. The President of United States and the President of France — they
are from the Federal Republic — have the executive powers also. Here, we are having a Parliamentary System and we are following the Westminster
style and the Parliament is being bypassed.

Sir, my humble request is that a Bill, whether it is a parent Bill or a new Bill or any Amendment Bill, should be thoroughly looked into, statements of
witnesses should be taken, and consultation with various stakeholders should be done by the concerned Departmentally-Related Standing
Committees. Here, the role of the Departmentally-Related Standing Committees is being minimized and reduced.

Sir, anyway this House will stand adjourned during the dark hours of today, and we will be catching our flights or trains tomorrow at the earliest to
return to our places.

What T want to say is that the recommendations of the Departmentally-Related Standing Committees are not being accepted by the
Government. And whether it is their Government or this Government — I am sorry, nobody is here except only we two people are here — I am not
concerned about the Party in power. ...(Interruptions)

HON. CHAIRPERSON: Please conclude now.
DR. A. SAMPATH: I will take one more minute.

Sir, we have to protect the prerogative and the power of the Departmentally-Related Standing Committees. Only in the Departmentally-Related
Standing Committees, we can have a thorough discussion with the concerned officials, with the trade union leaders, with the tribal leaders and also
with various stakeholders. So, their recommendations, suggestions, complaints and apprehensions have to come before us. Sir, this Amendment Bill
has only six pages. ...(Interruptions)

HON. CHAIRPERSON: Please conclude now.
DR. A. SAMPATH: Yes, Sir. This Bill has only a very few lines.

I understand that my speech has taken more time. All these things have come here just like straight from oven. Sir, it is not a good practice that the
Bills are passed at the odd hours of the day, at the late hours of the day when most of the Parliamentarians have left Delhi and also without going
through the concerned Standing Committee. ...(Interruptions)

HON. CHAIRPERSON: Now, the hon. Member, Shri A.P. Jithender Reddy.
DR. A. SAMPATH: Sir, I am going to conclude. I will take only one more minute.

Sir, I am coming to PPPs and privatization. Here, it talks about captive mining. A corporate house or a company has got a lease. Then, another
subsidiary company amalgamate with it. We do not know who takes what. ...( Interruptions) Sir, this is not the proper way. My request is that even
though this Bill seems to be a small Bill, this Bill has to be sent to the concerned Standing Committee and their recommendations should come
before the House. I say that I have certain reservations. ...(Interruptions)

HON. CHAIRPERSON: Now, Shri A.P. Jithender Reddy.
... Interruptions)
HON. CHAIRPERSON: Only the speech of Shri A.P. Jithender Reddy will go on record.

...(Interryptions) 4€; »



SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Hon. Chairperson, Sir, the Mines and Minerals (Development and Regulations) Amendment Bill,

2016 intends to amend the Mines and Minerals Act to include the provision of allowing transfer of captive mines granted through procedures other
than auction. I understand that the main idea of the Government in bringing this Bill is to transfer the captive mining leases granted otherwise
through auction and would facilitate banks and financial institutions to liquidate stressed assets where a company or its captive mines, mining lease

is mortgaged.

Sir, we are in a federal system. I do understand that the Mines and Minerals Act is with the Central Government. However, 1 feel that before any
action is taken, the State Governments should be consulted and their permission should also be taken because lands that are there also belong to
the State Governments.

I support this Bill. My only point is that the Government of India should consult the State Governments and get their permission.

Thank you.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Hon. Chairman, Sir, I thank you for giving me this opportunity.

There are quite a few plus points in this Bill. No doubt it eliminates the discretion, improves the transparency, simplifies the procedure, and attracts
private investment and latest technology. Special court is also a good invention. There are penalties. There are some issues, which I would like to
bring before the notice of the hon. Minister.

In mining, we have been facing major problems because the concerns of the affected people and the environmental issues, have not being
adequately considered while drafting this Bill. Usually, we have very weak institutions, inadequate monitoring and feeble enforcement. As a result,
we have lots of illegal mining, destruction of environment and ill treatment to mining affected communities.

Sir, now, more penalties have been proposed. But there is every possibility that whenever there is more proposed penalties in India, it leads to rent-
seeking behaving of the bribes. Therefore, this point needs to be addressed.

Then, it has been suggested that all mining leases shall be granted for 50 years. More or less, leases are compulsorily being given for 50 years. Why
are they being given for 50 years? Even the leases on existing mines are being extended for 50 years. Is there any need to give these mines on lease
for 50 years?

Similarly, auctioning has not been adequately done in all cases. Auctioning will be successful only if adequate guantity and quality of the mines and
minerals available is assessed. Then only, the auctioning will have any meaning. Otherwise, I do not think, the auctioning would have any relevance.

Sir, for 50 years, the land would get stuck with the lease holders. Therefore, the moment the mining is over, immediately the land may be handed
over to the land owners. Otherwise, for two generations, the land owners would be missing the opportunity of possessing their land.

Sir, rehabilitation and resettlement is almost worst in India, particularly in the mining sector. That is the reason why most of the States like Odisha
and Bihar, which are rich in mining, are also suffering. It is for the simple reason that the richness of the mining is not adequately compensated to
the people there. So, this aspect also needs to be considered.

Similarly, about the royalty, only one-third is being collected. There is no reason why only one-third of the royalty is being collected. This point may
also be looked into.

HON. CHAIRPERSON: Shri Varaprasad Rao, just a moment.

Hon. Members, the time allotted for this discussion is over. But there are yet five Members to speak. So, if the House agrees, we may extend the
time of the House by another one hour.

SEVERAL HON. MEMBERS: Yes, Sir.
HON. CHAIRPERSON: All right. So, the time of the House is extended by another hour.
Yes, Mr. Varaprasad Rao, please continue

SHRI VARAPRASAD RAQ VELAGAPALLI: Sir, presently, the coal and lignite lease holders will be depositing 25 per cent of their profit after tax. That
is missing here. It is a gross injustice to the concerned State. Whatever they are supposed to deposit, they should also deposit it with the State
Government.

Sir, now, the Centre has taken over the sanctioning of extra land, which is more than 10 square kilometres, as a result, more land is being given; and
so, more displacement of the people would take place. But what is the need of giving extra 10 square kilometres? Giving larger areas means larger
displacement. When the existing Land Acquisition Bill comes, this will knock off the consent of the land owners. Therefore, coupled with this and the
proposed Land Acquisition Bill, where the land owners' consent is not required, it will certainly affect both the land owners as well the nearby
communities. Therefore, this aspect also needs to be properly considered.

Sir, I do not think that it is a win-win situation anybody. That means, even the lease holders, as it is being for 50 years, cannot properly invest. If
they cannot invest, they cannot bring in the new technology. Similarly, for the people also, it is not a win-win situation for the simple reason that for



50 years, people who would be displaced, cannot be rehabilitated. So, it is not a win-win situation for anyone. I would, therefore, request that this
point needs to be considered.

While auctioning, if the quality and quantity, as I was suggesting, is not assessed and under-valued, the State Governments will be at a loss
because the revenues will come down. If it is over-valued, the lease-holders will be badly affected. So, this also needs to be considered.

The interest of the lease-holders is not at all considered. When you want to bring in more investment, when you want to bring in more technology, a
minimum guarantee of returns for the investors needs to be considered. Therefore, the balancing has to be done.

I thank the Chairman for giving me this opportunity.
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SHRI PP. CHAUDHARY (PALI): Mr Chairman, Sir, I thank you for affording me an opportunity to participate in the reform process in the mining
sector through the Mines and Minerals (Development and Regulation) Amendment Bill, 2016.

Sir, the Mining sector, for the first time, has seen the light of reforms under the able guidance of our hon. Prime Minister, Shri Narendra Modi ji. I am
saying this because earlier the grant of mining lease was based completely on discretion. Earlier, Section 11 was there where it was on first-come-
first-served basis and this is the reason that large number of litigations were pending before the Supreme Court and the Supreme Court quashed
such type of mining leases granted on the basis of first-come-first-served.

After the decision of the Supreme Court, necessary amendments were carried out in the Mines and Minerals (Development and Regulation) Act and
the Bill was introduced in 2015. The necessary provision was made by replacing Section 11 with a new Section 11, which was introduced, whereby
the mineral concession was required to be granted only through auction. Therefore, since 1957 till 2015, the mineral concession and mining leases
were granted only on the basis of discretion, which was discontinued for the first time in 2015.
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This discretion, which was there earlier, was taken away and more transparency was created for grant of mining lease and the procedure was
also simplified so that there was no delay in allotment of mining lease. It also enhanced the revenue of the State exchequer.

Now, in the present Bill, Section 12A is regarding transfer of mineral concession. Earlier, the transfer of mineral concession was available only
through auction, but the captive mining leases were not taken into consideration, which was in the interest of development of the mining sector.
Therefore, the present Bill is only with respect to including those mining leases where the captive mining are used for captive purposes.

I would also like to ask a clarificatory question to the hon. Minister. This Bill covers only those mining leases, which are for captive purposes, but the
prospecting licensing-cum-mining leases are not made part of this Bill. It may be clarified whether this issue is also required to be taken into
consideration or not. Thank you very much for affording me an opportunity to participate in this discussion.

CLAUSE 7

2. That at page 4, for lines 17 to 19, the following be
substituted, namely:-



"Provided that if an Aadhaar number is not assigned to or if
a nindividual chooses not to opt for enrolment, the
individual shall be offered alternate and viable means of
identification for delivery of the subsidy, benefit or service".

3. That at page 12, line 1, for the words "national security”, the
words "public emergency or in the interest of public safety" be

Ssubstituted.

CLAUSE 33

4, That at page 12, line 5 after the words "Oversight Committee
consisting of", the words "the Central Vigilance Commissioner or
the Comptroller and Auditor-General and" be inserted.

5. That at page 17, clause 57 be deleted.

Madam Speaker, I lay on the Table the Aadhaar (Targeted Delivery of Financial and other Subsidies, Benefits and Services) Bill, 2016 , returned with
amendments recommended by Rajya Sabha.

HON. SPEAKER: Now, the hon. Minister.

...(Interruptions)
HON. SPEAKER: We will pass this Bill first.

...(Interruptions)
SHRI TATHAGATA SATPATHY (DHENKANAL): What is the big hurry in passing it today?

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Hurry is because curry time is over.
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HON. SPEAKER: The question is:
"That the Bill further to amend the Mines and Minerals (Development and Regulation) Act, 1957, be taken into consideration."
The motion was adopted.
HON. SPEAKER: The House will now take up clause by clause consideration of the Bill. Shri N.K. Premachandran has given notice of amendment to
Clause 2 and Clause 3. As Shri Premachandran is not present, I shall put all clauses together to the vote.
The question is:
"That clauses 2 to 4 stand part of the Bill."
The motion was adopted.
Clause 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

oft ot¥og Riz dar: 3 yaoma wa & ¢
"fop fadrrs @1 wif¥er fomen siRY"
HON. SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.



